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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

* LUCKNOw BENCH
LUCKNOW

Original Application No, 312 of 1989 (L)
this the _jf71“'day of February, 1996.

HON' BLE MR|V.K. SETH, AIMN, MEMBER
HON'BLE MR {D,C, VERMA, JUDICIAL. MEMBER

" Balai Prasad, aged about 46 years, S/o0 Sri Sukai Ram

KR/o Village & Post Abboopur, District Barabanki, t

Sy -2. Karuna Shanker, aged about 43 years, S/o
| Sri Ram Hazain, R/o Village Salauli, P.O, Mehmoogpur,
District Luckrow, |
| Applicant
By Advocate : None
Versus
| Union of India through the Secretary, Railway Board

Rail Bhawan, New Delhi.

2, Divisionzl Railway Manager, North Eastern

:},4 Railway, Ashok Marg, Lucknow,

Respondents

- By Advocate : None

ORDER

D.C., VERMA,| MEMBER(J)

7

Balai Prasad & Karund Shanker filed this
0.A, with the prayer that the order of réversion
| dated 12.10.1988 (Annexure-3 to the 0,A,) reverting
i . the applicaAts from the post of Shunting Jamadar

to the post |of Shunt man, be quashed. The other
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6. As per the pleadings!broughtudut on record,

the post o

£ Shunting Jamadar was a selectiom post X

for which the selection test was held before the

promotion,
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Though, in hisxOLA., the applicant No,
asad has claimed that he passed the

£ Shﬁnting Jamadar in 1982, but the

s have in their-ééunter affidavit stated
oplicant had appeared in seléction test
not succeed, The applicant Balail Praéad,
=d in the Counter affidavit, was not
raining also, Promotior de-hors the

dhoc basis would not give rise to any

etairn the said post., It is apparent

from the impugned order (Amnexure~3) that onr

the basis
were given

Balal Pras

of selection test, the selected candidates
pmeOtiom. Those,including the applicant

ad, who failed im that selection, but

were holding. the post on adhoc basis were reverted

back to make place for the selected candidates.

The impugned order is perfectly in accordance with

juniors wh

were promoted by the said order.
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and the applicant camnot blame, if

.o got selected in the said selection,

To $Upport the
applicaﬁt Balai Prasad cleared selection,
t has been filed with the O.A, or with

der affidavit filed subsequently.

iew of the discussioms made above, the

o’merit and is dismissed, Costs or
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